
48*3 Calling AGRAHAYANA 28,

8. Shri San tosh Kumar Basu.
4. Dr. W. S. Barlingay.
5. Shri Jagan Nath Kaushal.
6. Shri R. C. Gupta.
7- Shri Braja Kiahore Prasad 

Sinha.
8. Shri M. Valiulla.
9. Shri S. Channa Reddy.

19. Shri Sonusing Dhansing Patil.
11. Shri P. D. Himatsingka.
12. Dr. Raj Bahadur Gour.
18. Shri Faridul Haq Ansari.
14. Shri Harihar Patel.
15. Shri B. D. Khobaragade” .

PRESIDENTS ASSENT TO BILL

Secretary: I lay on the Table the
Miscellaneous Personal Laws (Exten­
sion) Bill, 1959, passed by the Houses 
of Parliament during the current 
Session and assented to by the Presi­
dent, since a report was last made to 
the House on the 16th November, 1959.

COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SITTINGS 

OF THE HOUSE
S e v e n t e e n t h  R e p o r t

Shri Achar (Mangalore): I beg to 
present the Seventeenth Report of the 
Committee on Absence of Members 
from the Sittings of the House.

I also lay on the Table a copy of 
the statement showing the names of 
Members who have been absent for 
19 days or more continuously from 
the 8th Session.

CALLING ATTENTION TO A 
MATTER OF URGENT PUBLIC 

IMPORTANCE

K id n a p p in g  o r  t w o  p o l i c e m e n

Shrl Vajpayee (Balrampur): Under 
Rule 19? I beg to call the attention of 
the Minister of Home Affairs to the 
following matter of urgent public
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importance and 1 reauest that he may 
make a statement thereon:

“Kidnapping of two members of 
Delhi Traffic Police on the 30th 
November, 1959.”
The Minister of Home Affairs 

(Shri G. B. Pant): On the 30th
November, 1959, a police party con­
sisting of a Head-Constable and 3 
Constables was on cycle-checking duty 
near the Safdarjang Tomb. At about
2-40 p m . the party saw a truck loaded 
much beyond the permissible limits. 
The truck was signalled to stop and 
the driver was requested to produce 
his documents. He, however, replied 
that he did not have the documents in 
his possession. The Head-Constable 
then got into the truck and directed 
the driver to take it to the Traffic 
office at the Parliament Street Police 
Station as transport vehicles plying 
without documents are liable to be 
impounded under the Motor Vehicles 
Act. A foot-Constable also got into 
the truck. Instead of proceeding to­
wards the Parliament Street Police 
Station, the truck driver proceeded on 
the Safdarjang Road and ignored the 
directions given t<r him by the Head- 
Constab’e. The Constable who was 
sitting in the back of the truck blew 
his whistle and beckoned to a taxi 
driver to follow. When the truck 
slowed down near a round-about at 
the junction of the Kitchner Road and 
Willin<*don Crescent, the Constable 
jumped out, got into the taxi and 
chased the truck. In the meanwhile, 
a Head-Constable of the Delhi Armed 
Police who had noticed the incident 
informed the Control Room at Parlia­
ment Street Police Station and some 
police wireless vans were directed +o 
pursue the truck. The truck was 
ultimately stopped at Bara Tooti and 
its driver was arrested and has been 
remanded to judicial custody till the 
15th December, 1959.

Shrl P. R Patel (Mehsana): I
would like to know whether the con­
stables who were kidnapped had any 
weapons with them?




